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WEDNESDAY, OCTOBER 15, 2025

PUBLIC NOTICE
TO WHOMSOEVER IT MAY CONCERN
This is to inform the General Public that following share certificate of TCPL Packaging
limited having its Registered Office at Empire Mills Complex, 414, Senapati Bapat Marg,
Lower Parel (West), Mumbai, Maharashtra, 400013 name of the Manekbai Ranchhoddas
Nathwani, Satish kanjibhai Lakhani , Haresh Tulsidas Thakkar registered in the following
Shareholder/s have been lost by them.

The Public are hereby cautioned against purchasing or dealing in any way with the above
referred share certificates.

Any person who has any claim in respect of the said share certificate/s should lodge such
claim with the Company or its Registrar and Transfer Agents MUFG Intime India Private
Limited 247 Park, C-101, 1st Floor, L. B. S. Marg, Vikroli (W) Mumbai-400083 TEL.:
+91810811676 within 15 days of publication of this notice after which no claim will be
entertained and the Company shall proceed to issue Duplicate Share Certificate/s.

Place: Mumbai, Date: 15-10-2025 Manekbai Ranchhoddas Nathwani

THE KANGRA CENTRAL COOPERATIVE BANK LIMITED
HEAD OFFICE DHARAMSHALA (HP) - 176 215
NOTICE FOR INVITING REQUEST FOR PROPOSAL (RFF)
RFF Motice No. KCUBAT2025/BAS/A
Request for Proposals are mvited for the "Supply, Installation,
Implementation, Configuration, Integration, Testing, Commissioning
and Maintenance of Biometric Attendance System at Head Office and
various Brunch locations®, RFP document can be downloaded from the

Sr.|  Company Name Folio No.| Certificate No./s [Distinctive Number/s| No. of

No. Shares

1 | TCPL Packaging Limited | 0073587 20182 3208201-3208300 | 100

2 | TCPL Packaging Limited [ 0073587 20183 3208301-3208400 | 100

3 | TCPL Packaging Limited [ 0073587 20185 3208501-3208600 | 100 , : : . MO
4 |T0PL Paokaging Limited | 0073587 20186 3208601-3208700 | 100 Bunk website htip:/iwww.Keehiin from [:00AM on 1571002025,
5 | TCPL Packaging Limited | 0073587 20187 3208701-320880 | 100 Date of Pre bid meeting: at 14:30 hrs on 01/11/2025.

Last date of submission of Bid: on or before 14:00 hrs an 177112025,

Venue for above aclivities: The Kangra Central Cooperative Bank
Limited, Head Office Dharamshala, Distt. Kangra (HP) 176 215,

Sd-
Cieneral Manager

SCO 15, 15t Floor, Sector 1-C,
Chandigarh - 160019, Ph.: 0172-4562015
E-mail: sbi.05179@sbi.co.in

O SR STATE BANK OF INDIA

STRESSED ASSETS RECOVERY BRANCH

DEMAND NOTICE
NOTICE UNDER SECTION 13{2) OF THE SECURITISATION & RECONSTRUCTION OF
FINANCIAL ASSETS & ENFORCEMENT OF SECURITY INTEREST ACT, 2002
A notice is hereby given that the following Borrower(s) [ Guaranton(s) have defaulted in the repayment of principad and interest of cradit
facilities obtained by them from the bank and said facilibes have iumed Non Performing Assets as on 29.06.2025. The notice under
section 13(2) of Securitization and Reconsiruction of Financial Assets and Enforcement of Securty Interesi Aol 2002 were issued fo
Borrower(s) | Guarantor|s) at their kst known addresses by regestered [ speed posl However the notices have been refumed un-sened!
nof defiverad, &5 such thay are hereby informed by way of public notics about the sama
Details of Properties |
Address of Secured Assets outstanding (As on
to be Enforced the Date of Motica)

Borrower(s):- (1) Sh. Mahesh|immovable;- Al part and parcsl of Lind !!.IH.HIEH 29.06.2025 |H5.4E323F203f-35m
Prakash Gupta S/o Sh. Prakash Chand o, D-206 on 2nd Floor, Joynest MOH-1: having carpet area of|28.09.2025 with
Gupta, #0-208, Joynest Moh -1, 2nd|ang B4 5. Ft., super area of 1355 Sq. Ft, Type -3BHK along with one|further interest and
Floor, PR-7, Airport Ring Road, Mohall | e parking located at PR-7, Aitport Fing Road, Near Aeroclty, Vilage|incidental expenses,
150306 (2) Sh. Mahesh Prakash c.; 5as Nagar Mohali, Punjab - 140603 developed by Amazing|tosts.

Date of Date of Amaunt

Notice NPA

Name of the Borroweris) and
Guarantor(s)

Gupla io-5h. Frakash Lhand SUD o, 0o ot te imited vide Alloliment Latter dated 40.01:2022 in Tavour of Sh: Mahesh

Laxman Pun Colony, Near State Bank
Calony, Opposite Vikas Bhawan, Prakash Gupta and Smt, Mesnu Mahesh Gupla

Saharanpur, LLP. - 247001 (3} Sh. Mahesh Prakash Gupta Sio Sh. Prakash Chand Gupla, Room Mo, A-301, Malraj Dham CHS. Plot Mo,
28 10 31, Sector 4, New Panvel East, Raigarh, Maharashtra - 410206 (4) Sh. Mahesh Prakash Gupta 5/o Sh. Prakash Chand Gupta,
Flat Mo. B-01, Sara Vrundawan Socialy, Bajaj Magar, Aurangabad, Maharshira - 431001 {5) Sh. Mahesh Prakash Gupta 5o Sh,
Prakazh Chand Gupta, Clo Lilasons indusines Lid., H-5, &, 7, MIDC indusirial Area Walu), Aurangabad, Maharshira - 431136 (6) Sh.
Mahesh Prakash Gupta 3lo 5h. Prakash Chand Gupta Clo: United Brewenies Pyl Lid., Fiot Mo, 11, MIDC Taloja, MNavi Mumbai,
Kingfisher Company, Maharshtra - 410208 (7) Smt. Meenu Mahesh Gupta Wio 5h, Mahesh Prakash Gupla, #0-208, Joynast Moh-1,
2nd Floor, PR-7, Amport Ring Road, Mohall - 140306 (8) Smt. Meenu Mahesh Gupta Wic Sh. Mahesh Prakash Gupta, Flat No. 700,
MIG, Phase-3, Seclor-63, Mohali- 160062 {9) Smt. Meenu Mahesh Gupta Wio Sh. Mahesh Prakash Gupta, Room No. A-301, Natra|
Dham CHS, PlotNo. 28t 31, Sector-4, New Panvel East, Raigarh, Maharashira - 410206

The above borower(s) | guaranton(s) are advised (o pay the amount menticned i notice within 60 days from the date of the publication of this
natce failing which we shall exercise all or amy of the rights under section 13(4) of the Securilization and Reconstruction of Financial Assets
and Enforcament of Sacurity Interest Act 2002,

Moreover the borrower(s) [ (Guarantor|s) are hereby restrained from dealing with any of the above sacured assets mentioned above in
any mannes whatsoever, without cur prior consent. This is without prejudice to any other nghts availabée io uz under the subject Aci and/
or any odher law in foroe. Your attention is invited to provisions of sub-section {8) of Section 13 of the SARFAES| Act, in respect of time
available, 1o redearm the secured assets. You are also pul on naotce that in terms of section 13(13) the Borrower/Guarantor shall not
transfar by way of sale, lease or otharwise the said sacurad assats detailed in Schedule B hereunder without obtaining written consant of
the secured creditor, i is further brought fo vour nodice that any contravention of this statutory injunclion/ restraint, as provided underihe
said Act, is an offence and  for any reason. the secured assets are sold or leased out in the ordinary course of business, the sale
proceeds or meome realized shall be deposited with the secured creditar. In this regand you shall have to render proper accounts of such
regization | income,

“Form Mo, INC-26"

Before The Cantral Government, through
the Regional Director, Western Region,
Ministry of Corporate Affairs at Mombai

{Maharashira)
In-1he maiter of the Compamsss Act, 20135
Eaetion 13(4):
=And-
In the mater of the Fule 30(5)a) of the
Companies {ipcorporation) Rules, 2014
“And-
In the matterof:
LAXMIJYOTI INVESTMENTS PRIVATE
LIMITED (CIN:LIGT 120MH1885PTCOE3728),
Ravimg itz Ragisterad Office ai 3, Hem
Prakash, 15t Floos, 90092, Kazi Sayed Sirest,
Wandvi, Mumbai -433003, Maharashira, India
.&pplicant
Motice is eraby given fo tha general public thal
the applicant Company proposes o make
application o 1the Cantral Govemment, baforg
Regicnal Dwactor. Westarm Region, Minisiry of
Corporate Affgirs al Mumbae (Maharashina)
under Section 13 of the Companies Act, 2013
saoking confmmation of alieration of the
Memaorandum of Asseciation of tha Comgany
m terms of the Special Resolution(s) passad al
ils - Extra-Ordinary General Mestmng hald on
17th day of Geptember, 2025 to enable the
Company b changa  the. stuabion of s
registerad office from the ‘'Gtate of
Maharashtra'to the “State of Wast Bengal',
Bny parsan or entity whosa mierast & likely to
be afecied by the proposed changa- of
sitvtion of the megisiersd office of Hhe
Company may delvar, either on tha BGA-Z1
porial (weww.mca.govin) by fling investos
complaint form or cawse o be defverad or
sand - by rogisterad post of histhar! thes
ohjaclion(s] supported by an Affidavil stating
the natura of his! har thair mierest and grouinds
of opposdion fo the Regional Director, Western
Regicn, Mnistry {F Corporate Affairs at 100,
Everest. Maring Cwive, Mumbai - 900002,
Maharashira within 14 [fourteen) days from tha
date of publication of this MNofice with a copy to
the applicant Company at #s registarad office
at the address mentiones above,
For and an behalf of:-
LAXMIIYOTI INVESTMENTS
PRIVATE LIMITED
Saif- PANKA) JAYANTILAL JOSHI
Placa: Mumbai iAckEtional Direchor
Dale: 140 002025 DilN: 10881225

Date: 14.10.2025 Place: Chandigarh AUTHORISED OFFICER

ONIX SOLAR ENERGY LIMITED

(FORMERLY KNOWN AS ABC GAS (INTERNATIONAL) LIMITED)
(“ONIXSOLAR”/"TARGET COMPANY”/*TC”)

CIN No.: L35105MH1980PLC022118
Registered Office: A 204, Rustomjee Central park, Chakala, Andheri East, Mumbai, Maharashtra, 400069
Contact No: +91-6358128991; E-mail ID: onixsolarenergylimited@gmail.com Website: www.onixsolarenergy.com

Recommendations of the Committee of Independent Directors (IDC) of Onix Solar Energy Limited (*ONIXSOLAR” or the “Target Company”)
under regulation 26 (7) of the SEBI (Substantial Acquisition of Shares and Takeovers) Regulations, 2011 and subsequent amendments thereto
(“SEBI (SAST) Regulations”) in relation to the Open Offer to the Public Shareholders of the Target Company made by M/s Onix Renewable
Limited (*Acquirer”), Divyesh Mansukhbhai Savaliya (“PAC-1"), Piyush Mansukhbhai Savaliya (“PAC-2") and Khilan Hareshbhai Savaliya
(“PAC-3”) (collectively “Persons acting in concert”/ “PACs”).

1. |Date 14.10.2025

2. |Name of the Target Company ONIX SOLAR ENERGY LIMITED

3. | Details of the Offer pertaining to Target Company | The Open Offer is being made by the M/s Onix Renewable Limited (“Acquirer”),
Divyesh Mansukhbhai Savaliya (“PAC-1”), Piyush Mansukhbhai Savaliya (“PAC-
2”) and Khilan Hareshbhai Savaliya (“PAC-3") (collectively “Persons acting in
concert”/ “PACs”) in terms of Regulations 3(1) and 4 of the SEBI (SAST) Regulations,
2011 for acquisition of up to 16,27,698 (Sixteen Lakhs Twenty-Seven Thousand Six
Hundred and Ninety-Eight) fully paid-up equity shares of face value of Rs. 10/- each
representing 6.44% of the Emerging voting share capital of the Target Company from
the eligible shareholders of the Target Company for cash at a price of # 264.00/- (Rupees

Two Hundred and Sixty-Four) per Equity share (Offer Price) (“Open Offer”).

4. |Name of the Acquirer and PACs with the acquirer | Acquirer

- M/s Onix Renewable Limited
PACs

- Divyesh Mansukhbhai Savaliya
- Piyush Mansukhbhai Savaliya
- Khilan Hareshbhai Savaliya

5. |Name of the Manager to the offer Grow House Wealth Management Private Limited

(CIN.: U67100GJ2022PTC133630)

A-606, Privilon, B/H. Iscon Temple, Ambli-Bopal Road, S.G. Highway,
Ahmedabad-380054.

Tel: +91 79353 33132 / +91-79-35333682;

Email: takeover@growhousewealth.com

Website: www.growhousewealth.com

Contact Person: Mr. Hill Shah

SEBI Registration No.: INM000013262

SEBI Registration Validity: Permanent

6. |Members of the Committee of Independent 1.
Directors (“IDC”) 2.

Umeshkumar Singh (DIN No: 10988755)- Chairperson
Yesha Aagam Shah (DIN No: 08802522)- Member

7. | IDC Member's relationship with the Target Company | i.
(Director, Equity shares owned,
any other contract/ relationship), if any i

All IDC Members are Independent and Non-Executive directors on the board of
Target Company.

Further, the members of IDC confirm that they do not hold any equity shares or
other securities in the Target Company.

iii.  Other than their positions as directors of the Target Company, there are no other
contracts or relationships with the Target Company.

8. |Trading in the Equity shares/other securities of the
Target Company by IDC Members

None of the members of the IDC have traded in Equity Shares/other Securities of the

Target Company during the:

a. 12 (twelve) months period prior to the date of the Public Announcement (“PA”)
dated June 11, 2025; and

b.  Period from the date of the PA ill the date of this recommendation.

9. |IDC Member's relationship with the acquirer None of the IDC Members:

(Director, Equity shares owned, a. are the directors of the Acquirer;

any other contract/ relationship), if any b. hold any Equity Shares or other Securities of the Acquirer; or
c. have any contract or any relationship with the Acquirer.

10. | Trading in the Equity shares/other securities of the
acquirer by IDC Members

None of the IDC Members have traded in Equity Shares/other Securities of the Acquirer

during the:

c. 12 (twelve) months period prior to the date of the Public Announcement (“PA”)
dated June 11, 2025; and

d. Period from the date of the PA ill the date of this recommendation.

11. |Recommendation on the Open offer, as to whether | Based on the review,

the offer, is or is not, fair and reasonable a) The IDC members are of the view that the offer price of 7264.00/- (Rupees
Thirteen only) per Equity Share is in the line with the parameters prescribed by
the SEBI (SAST) Regulations, 2011;

b) IDC members believe that the offer is in line with the SEBI (SAST) Regulations,
2011and the same is fair and reasonable; and

c) ltis advised to the shareholders to independently evaluate the open offer vis a
vis current market price and take an informed decision before participating in
the offer.

The IDC Members have reviewed:

a. Public Announcement (“PA”) dated 11.06.2025

b. Detailed Public Statement (“DPS”) dated 18.06.2025 and which was
published on 18.06.2025

c. Draft Letter of Offer (“DLOF”) dated 25.06.2025

d. Letter of Offer (“LOF”) dated 10.10.2025

2. The IDC Members also noted that:

a. The Equity Shares of the Target Company are frequently traded in terms of
Regulation 2(1)(j) of the SEBI SAST Regulations, 2011.

b. The Offer Price is in accordance with Regulation 8(1) and 8(2) of the SEBI
SAST Regulations, 2011.

c. The Offer Price is at par with the (1) negotiated price per equity share of the
Target company for acquisition (i.e., Price paid in preferential issue by
Acquirers- Rs 264.00/- per Equity Share) and Higher than (ii) the volume-
weighted average market price for a period of sixty trading days immediately
preceding the date of PA on BSE, being only stock exchange where the
equity shares of the target company are listed, i.e., ¥205.31/- Per Equity
Share.

12. | Summary of reasons for recommendation 1.

13. |Disclosure of Voting Pattern These Recommendations were unanimously approved by the Members of the IDC.

14. |Details of Independent Advisors, if any. None

15. | Any other matter to be highlighted None

To the best of our knowledge and belief, after making proper enquiry, the information contained in or accompanying this statement is, in all
material respect, true and correct and not misleading, whether by omission of any information or otherwise, and includes all the information
required to be disclosed by the Target Company under the SEBI (SAST) Regulations.

Capitalized terms used in this announcement, but not defined, shall have the same meaning assigned to them in the PA, DPS and LOF.

For ONIX SOLAR ENERGY LIMITED

Sd/-

Name: Umesh kumar Singh

Chairperson -Committee of Independent Directors
DIN: 10988755

Place: Mumbai
Date: 14.10.2025
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MARITIME REGULATIONS AND
INDIA'S ASCENT: A CLASS SOCIETY'S VIEW
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{October 27-31), the essentinl conversationa around reguiation,

technalogy, and sustainability are set to take centre stage, The event will
powerfully highlight India's expanding robe in- shaping. the future of global
shipping—from green shipbullding and digital transformation o safely,
compdiance, ard capacity bullding
The maritime world is changing faster than many of us expected. Regulatory
drivers once simply kepl pace with the industry; today, they are racing ahead,
pushad by aggrassive climals Largats, digilal fransformation, and shifling global
irade patltams. For classification sociaties — parlicularly thase roated in dynarric
marlime nabions lika India—this rapid change presands both a significant
challenge and a massive opportunity,
Indian Register of Shipping (IRS), 258 national society, 8 member of [ACS, and
ane of ihe world's top ten class societies, acts a5 a crucial bridge. We verify
compliance, advise on design and cperations, and help the industry transition
safely and efficiently, This articke cuflines how martime regulations are
reshaping the landscape in India, how a class sociely ke ours responds, -and
what all stakeholders—shipowners, shipbuilders, and regulators—should
expectnext

ﬂ 2 the glohal mantime community gears dp for India Mantimes Weak 2025

From Checklists to Continuous Performance

Begulation In shipping has moved decisivaly from

prescriplive, simple checks lo oulcome-driven

framewcrks. While historical rulas abeut structure,

equipmsnl, and pollution prevenfion remain

foundational, comtemporary regulations now add new

dimensions: anargy performance, Bfecycle greanhouse

gas accouniing, fuel standards, and digial safety.

In practice, this means complisnce is no longer a one-

tire stamip; it's-a-continuous process fied o how ships

are designed, ballt, fuslled, and operated throwghout

their entire life. For Indian stakeholders—shipyards, owners, pors, and

authonties—the implication s clear; regulaiory compliance must be baked info

ther sirategy, not treated as a last-minute afterthought. Classification soceties

are evolving from mene regulatory bodies into long-term technical pariners,

franstating these new regulalory goats into pragmatic, cost-effeciive solulions

Key Regulatory Shifts Driving Global Shipping

Several globa! regulatcry thames are powerfully reshaping activity in Indian

maritime circles:

= Decarbonisation and Fuel Transition: IMO goals and market mechanisms
are accelerating demand for highly energy-efficiant designs and altemative
fuels, Dwners must now choose between refrofitting existing vessels,
investing in dual-fuel designs, or postponing investments while awaliing fuel
standardization

=  Dperational Performance Regimes: Maasures |ke the Carbon [ntensity
Indicator (Gl and Energy Efficlency Existing Ship Index (EEXI) now requing
owners o measure, reporl, and oflen improve a ship’s operational
parformance, This direclly influences lrading pattems, spead profiles, and
technical relrofits.

= Air and Water Pollution Control: Sincier Sulphur fimits, NOx compliance,
Ballast Water Management, and pori-cenfric emission requirements
continue to demand technical invesimenis, particularly for older fleeta

* Digital and Cybersecurity Regulations: As ship management becomes
increasingly connected, class sociefies and administrations are called upon
to validate cyber risk management, software infegrity, and data governance

«  Safety for Novel Ships and Automation: Vessels thal ane autonomous,
remotely operated, of use nosel bl Tormes and matenals reguing a nsk-hasad
varification that goes beyond ciassical chacklist approaches.

‘Whika thesa are Global drivers, thelr application in India is uniquely shaped by the

focal indusinal base, pod infrastiructure, energy ecosystem, and regulatory

aenforceameant capacity.

The Classification Society's Evolving Role

Classification societies have always been the technical custodians of

seaworthiness, Today, that role multiplies into several strategic functions;

= Werifier of Compliance: We provide Independent verlfication that ships-and
systams mael balh nternaticnal and natbional regilaabons For administrations
lacking fechnical deplh in new areas—such as alternative fuel safely—ciase
socsabies supply the specialist axperise neaded (o dralt guldance and assess
risk,

= Technical Adviser: From design oplimisation for emergy efficiency o
salecting relrofits with the best lifecycle returns, we advise on practicable
fechnical routes that align with:both regulation and commenzial realify.

«  Designer of Novel Solutions: When owners adopt ammonia or hydrogen,
ar wihen vards experiment with new matenals; class soceties devalop and
apply the necessary niles and testing profocols to ensure safety

Mr. P K Mishra
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= [Data Cuwrator and Analyst: Modem compliiance depends: on trusbeorthy
data. Class sociaties build frameworks and tools too validate and audil
imformaficn on fuel consumpticn, voyage profiles, and emissians,

=  Capaclty Bullder: Training surveyors, port inspectors, and ndostry
fechnical stafl s a major activity, We transfer knowledge on regulations and
emerging lechnologes 5o the entire manlime ecasystem can impdement
changes consistently

India-Specific Imperatives for Global Leadership

India’s mariime sectar has unigue strargths thal shapa how it implemeants thesa

global regulations:

= Maritime Amritkaal Vision 2047 (MAKY 2047): This long-term governmeani
vision aima to transform the country into & leading global maritime power,
emphasising green pors, susiainable shipping, digitalisation, and
shipbuilding capacily, Akey ambition is for India o become one of the top five
shipballding nations by 2047, Classification societies must engage early to
ensure nides and standards support these ambitious targets,

=  “Chips to Ships" Vision: The emphasis on Atmanirbhar Bharal (self-
refliance) highbghts becoming a manufaciuring: hub from “chips to ships,”
underscoring both digital transformation and maritime sell-reliance. For
classification, this ranslales directly 1o the dual challenges of cybersecurity
inshipping systems and the rapid scaling up of domaestic shipbuilding.

= Fleet Composition: With a mix of modem and aging vessels, Indian
shipping must strategically blend retrofitling sclutions: for cdder ships with
future-proof, green-ready designs for new builds. Class socieles help tallor
these sirategies while ensuring compliance with global and naticnal
frameworks

Practical Steps for Stakeholders

To navigate this accelerating regulatory landscape, stakehoiders should

consider these concrete actions:

=  Owners/Operators: Conduct fleet-wide regulatory risk assessments,
Fricritise measures with the best lifecycla bansfit—auch as performance
manitoring and oplimdsed voyvage planning—and plan staged investments
for thee fued transitian.

= Shipyards: Collaborate with classification sodelies early In tha design
phase. Use concepl approvals o quickly derisk novel solutions amnd shorten
approval cycles.

=  Regulators and Ports: Irvast in posl fual infrastruclurs, inspaclicn capacily,
and digital reporting syslems. Engage early with the mdustry to creste
raalistic timelines and incantives for compliance. )

*  Fimancial Institutions and Insurers: Align financing and underwriting
criteria with reguiatory trejactories. Support capital for retrofifs and new-
buitds that demonstrably reduce emissions and opsrational risk,

Conclusion: Collaborative Transition, Not Disruption

Fequlaiory change will conlinue 1o sccelerate, For India—with i3 growing

shipbuikding capablities, strategsc ports, and ambitious maritime vision—this

transition can be & powerful engine of competitiveness if managed
codlaboratively.

Classification societies are nol mere gatekeepers of rules; wa are enablars of

safe innowvation. By partnenng with owners, yvards, regulators, and financiers, wa

can halp India mesl its global obligations whike rururing a resilient, future-ready
marifime indusiny.

The task ahead is complex. but it 5 manageable—provided we adopt a

pragmatic, phased, and cooperative approach. Safely must remain the non-

negotiable baseline; decarbanisation, digitalization, and new fusls are the
pathwaays toa more sustainable and prospercus maritime future for india

Authaor — P K Mishra, Managing Director, Indian Register of Shipping

T1cic1€Lombard

FINANCIAL RESULTS

T in Lakhs
I Three months ended six months ended Year ended
, September 30, | September 30, | September 30, | September 30, March 31,
Particulars 2025 2024 2025 2024 2025
Audited
Total Income from Operations’ 705,886 694,830 1,511,141 1,487,935 2,825,774
Met Profit / (Loss) for the period
(before Tax, Exceptional and / or Extraordinary items} 107,727 91,901 207.098 169,300 332,131
MNet Profit / (Loss) for the period before tax
(after Exceptional and / or Extraordinary items) 107,727 91,901 207,098 169,300 332,131
Met Profit / (Loss) for the period after tax
(after Exceptional and / or Extraordinary items) 81,954 69,395 156,662 127,432 250,829
Total Comprehensive Income for the period [Comprising Profit / [L::rss:_}
for the period{after tax) and Other Comprehensive Income {(after tax)] LA, MNA. MN.A. MNLA, MN.A.
Paid-up Equity Share Capital 49,747 49,469 49 747 49,469 49 573
Reserves (excluding Revaluation Reserve) 812,358 88,427 812,358 588,427 687,310
Securities Premium Account 713,969 681,114 713,964 681,114 693,427
Net Worth 1,676,074 1,318,010 1,676,074 1,319,010 1,430,210
Faid-up Debt Capital/Outstanding Debt - - - - -
Debenture Redemption Reserve - -
Earnings Per Share (face value of 310/- each)
Basic (not annualised) (in ) 16.49 14.05 31.55 25.83 50.74
Diluted (not annualised) (in ) 16.35 13.88 31.27 25.54 50.25
Debt Equity Ratio - - - - -
Debt Service Coverage Ratio - - - 5,838.83 94.12
Interest Service Coverage Ratio - - 5,838,093 11.453.79

Place: Mumbai
Date: October 14, 2025

1. Total Income from O perations is gross written premium, gross of reinsurance and net of applicable taxes.
2. The Indian Accounting Standards (IND AS) are currently not applicable to Insurance companies in India.
3. The Board of Directors has declared an interim dividend of ¥ 6.50 per equity share of fave value of 1 10 each at its meeting held on October 14, 2025,

Note: The above is an extract of the detailed format of quarterly and year ended Financial Results filed with the Stock Exchanges under Regulation 33
(Listing Obligations and Disclosure Requirements) Regulations, 2015. The full format of the guarterly and year to date Financial Results are
available on the websites of Stock Exchanges (www.bseindia.com) and (www.nseindia,com) and the Company (www.icicilombard.com)

For and on behalf of Board of Directors

Sd/-

Sanjeev Mantri
Managing Director & CEO
DIN: 07192264

ICICI trade logao displayed above belongs to ICICI Bank and is used by ICICI Lombard GIC Ltd, under license and Lombard logo balongs to ICIC] Lombard GIC
Lted, ICIC] Lombard General Insurance Company Limited, ICIC] Lambard House, 414, B Balu Marg, Off Veer Savarkar Road, Near Siddhi Vinayalk Temple,
Prabhadevi, Mumbai 400025, Toll Free: 1800 2666 Fax No: 022 61961323 IRDA Reg, No. 115 CIN: L67200MH2000PLC129408 Customer Support Email Id:
customersupport@icicilombard.com Website Address: www.icicilombard.com ADV/26046.
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Hundred and Ninety-Eight) fully paid-up equity shares of face value of Rs. 10/- each
representing 6.44% of the Emerging voting share capital of the Target Company from
the eligible shareholders of the Target Company for cash ata price of % 264.00/- (Rupees
Two Hundred and Sixty-Four) per Equity share (Offer Price) (‘Open Offer”).

Acquirer

- M/s Onix Renewable Limited
PACs

- Divyesh Mansukhbhai Savaliya

- Piyush Mansukhbhai Savaliya
- Khilan Hareshbhai Savaliya

4. | Name of the Acquirer and PACs with the acquirer

5. | Name of the Manager to the offer Grow House Wealth Management Private Limited
(CIN.:U67100GJ2022PTC133630)

A-606, Privilon, B/H. Iscon Temple, Ambli-Bopal Road, S.G. Highway,
Ahmedabad-380054.

Tel: +91 79353 33132 / +91-79-35333682;

Email: takeover@growhousewealth.com

Website: www.growhousewealth.com

Contact Person: Mr. Hill Shah

SEBI Registration No.: INM000013262

SEBI Registration Validity: Permanent

Umeshkumar Singh (DIN No: 10988755)- Chairperson
Yesha Aagam Shah (DIN No: 08802522)- Member

All IDC Members are Independent and Non-Executive directors on the board of
Target Company.

Further, the members of IDC confirm that they do not hold any equity shares or
other securities in the Target Company.

iii. ~Otherthan their positions as directors of the Target Company, there are no other
contracts or relationships with the Target Company.

6. |Members of the Committee of Independent 1.
Directors (“IDC") 2.

7. | IDC Member's relationship with the Target Company | i.
(Director, Equity shares owned,
any other contract/ relationship), if any i

8. | Trading in the Equity shares/other securities of the
Target Company by IDC Members

None of the members of the IDC have traded in Equity Shares/other Securities of the

Target Company during the:

a. 12 (twelve) months period prior to the date of the Public Announcement (“PA”)
dated June 11, 2025; and

b. Period from the date of the PA till the date of this recommendation.

9. |IDC Member's relationship with the acquirer None of the IDC Members:
(Director, Equity shares owned, a. are the directors of the Acquirer;
any other contract/ relationship), if any b. hold any Equity Shares or other Securities of the Acquirer; or

c. have any contract or any relationship with the Acquirer.

None ofthe IDC Members have traded in Equity Shares/other Securities of the Acquirer

during the:

c. 12 (twelve) months period prior to the date of the Public Announcement (“PA”)
dated June 11, 2025; and

d. Period from the date of the PA till the date of this recommendation.

10. | Trading in the Equity shares/other securities of the
acquirer by IDC Members

Based on the review,

The IDC members are of the view that the offer price of 2264.00/- (Rupees

Thirteen only) per Equity Share is in the line with the parameters prescribed by

the SEBI (SAST) Regulations, 2011;

b) IDC members believe that the offer is in line with the SEBI (SAST) Regulations,
2011and the same is fair and reasonable; and

c) ltis advised to the shareholders to independently evaluate the open offer vis a
vis current market price and take an informed decision before participating in
the offer.

11. |Recommendation on the Open offer, as to whether
the offer, is or is not, fair and reasonable a)

The IDC Members have reviewed:

a. PublicAnnouncement (“PA”) dated 11.06.2025

b. Detailed Public Statement (“DPS”) dated 18.06.2025 and which was
published on 18.06.2025

c. Draft Letter of Offer (‘DLOF”) dated 25.06.2025

d. Letter of Offer (‘LOF”) dated 10.10.2025

2. The IDC Members also noted that:

a. The Equity Shares of the Target Company are frequently traded in terms of
Regulation 2(1)(j) of the SEBI SAST Regulations, 2011.

b.  The Offer Price is in accordance with Regulation 8(1) and 8(2) of the SEBI
SAST Regulations, 2011.

c. The Offer Price is at par with the (1) negotiated price per equity share of the
Target company for acquisition (i.e., Price paid in preferential issue by
Acquirers- Rs 264.00/- per Equity Share) and Higher than (ii) the volume-
weighted average market price for a period of sixty trading days immediately
preceding the date of PA on BSE, being only stock exchange where the
equity shares of the target company are listed, i.e., ¥205.31/- Per Equity
Share.

These Recommendations were unanimously approved by the Members of the IDC.

12. [ Summary of reasons for recommendation 1.

13. | Disclosure of Voting Pattern

14. | Details of Independent Advisors, if any. None

15. | Any other matter to be highlighted None

To the best of our knowledge and belief, after making proper enquiry, the information contained in or accompanying this statement is, in all
material respect, true and correct and not misleading, whether by omission of any information or otherwise, and includes all the information
required to be disclosed by the Target Company under the SEBI (SAST) Regulations.

Capitalized terms used in this announcement, but not defined, shall have the same meaning assigned to them in the PA, DPS and LOF.

For ONIX SOLAR ENERGY LIMITED

Sd/-

Name: Umesh kumar Singh

Chairperson -Committee of Independent Directors
DIN: 10988755

Place: Mumbai
Date: 14.10.2025
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PUBLIC NOTICE

Mrs. Kulsum F. Ladha, who was a Member
of the Rendezvous Premises Co-Op
Society Ltd., having address at Plot No.
120/121, Perry Road, Bandra (W), Mumbai-
400 050 and holding flat No. 101 of in the
society, died on 29/12/2024 without making
any nomination. The society hereby invites
claims or objections from the heir or heirs or
other claimants/ objector or objectors to the
transfer of the said shares and interest of the
deceased member in the capital/ property of
the society within a period of 15 days from the
publication of this notice, with copies of such
documents and other proofs in support of
his/her/their claims/ objections for transfer of
shares and interest of the deceased member
in the capital/ property of the society. If no
claims/ objections are received within the
period prescribed above, the society shall be
free to deal with the shares and interest of the
deceased member in the capital/ property of
the society in such manner as is provided
under the bye-laws of the society. The claims/
objections, if any, received by the society for
transfer of shares and interest of the
deceased member in the capital/property of
the society shall be dealt with in the manner
provided under the bye-laws of the society.
A copy of the registered bye-laws of the
society is available for inspection by the
claimants/ objectors, in the office of the
society/ with the secretary of the society
between 11.00 A.M. to 1.00 P.M. from the
date of publication of the notice till the date of
expiry of its period. Please contact the
undersigned or the society within 15 days
from the date of publication of this notice,
otherwise it may be noted that further action

will be taken as no one is affected
For and on behalf of
Rendezvous Premises Co-Op Society Ltd.
Hon. Secretary
Shri. Sohel S. Bootwala
Mob: 98332 25520
Place: Bandra (West) / Date: 15-10-2025
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1. Mr. Mangal Singh Kartar Singh
286/2273 Motilal Nagar Goregaon Bombay-400062.
2. Mr. Manohar Singh Jaimal Singh
345/2764 Motilal Nagar Goregaon Bombay-400062.
3.Mr. Manohar Singh Inder Singh
Room No. 10 Teen Dongari. Goregaon Bombay-400062.
4. Mr. Bachan Singh Bawa Singh
286/2271 Motilal Nagar Goregaon Bombay-400062.
5.Mr. Ajaib Singh Jhanda Singh
Building No. 03/36 Goregaon West, Bombay-400062.
6.Mr. Mehanga singh Jaimal Singh
Room No. 40, Teen Dongari
Near Yeshwant Nagar, Goregaon Bombay 400062.
7. Mr. Bhagwant Singh Nanak Singh
Room No. 39. Teen Dongari
Near. Yeshwant Nagar, Goregaon Bombay-400062.
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far9 WU JWULeh SHTUATATS! WTetel YT STeri=T
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1. Mr. Gurpinder Singh Reshi
801, Pai Niwas, 8th Floor. OFF.M.G. Road,
LT Road No 6, Goregaon West. Mumbai Suburban-400104.
2.Mr. Kulwaran Singh Dhanjal
139/1114, Motilal Nagar No. 1. Near Saibaba Temple
Goregaon (W), Motilal Nagar, Mumbai - 400104.
3.Mr. Kulwant Singh Chadha
A/103. Ahimsa Enclave. New Link Road,
Chincholi, Malad West, Mumbai-400064.
4.Mr. Raghuvir Sajjan Singh
350/2805, Motilal Nagar No. 2
Goregaon West. Mumbai-400104
5. Mr. Avtar Singh Dhanjal
502. Shreeji Kiran CHS Plot No. 107,
LT. Road No. 6, Near Rosary Church.
Goregaon West. Mumbai - 400104.
6.Mr. Avtar Singh Dhanjal
D/403, Galaxy Heights Link Road
Near Gaondevi Temple, Goregaon West
Motilal Nagar. Mumbai-400104.
7.Mr. Joginder Singh Soundh
235/1875. Motilal Nagar No. 1
Goregaon West. Mumbai 400104.
8.Dr. Daljit Singh Sandhu
303 Kairav. G.E. Links Society.
Ram Mandir Road. Motilal Nagar,
Goregaon West. Mumbai - 400104.
9.Mr. Jasbir Singh Dhanjal
B/508. Marble Arch CHSL Bhandarwada.
Pannala Ghosh Marg. Near Mittal College.
Malad West. Mumbai - 400064.
10.Mr. Gurmeet Singh Hanspal
302. A Wing Kalpana Darshan Co.op.Society.
L.T. Road No. 3 Off M.G. Road.
Near Swagat Wines. Motilal Nagar.
Goregaon West, Mumbai-400104
11.Mr. Rajwant Singh Dhanjal
D 715. Veena Apartment, Sejal Park,
Near Oshiwara Bus Depot, Motilal Nagar,
Goregaon west, Mambai-400104
12. Mr. Satwant Singh Dhanjal
305, Panchvati 2 Plot No. 13,
Raheja Township. Malad East. Mumbai-400064
13. Mr. Shailender Singh Sohal
Flat No. 208, B Wing. Panchvati 2 Raheja Township
Malad East, Mumbai-400064
14. Mr. Manohar Singh Panesar
35/280, Opp BEST Colony.
Motilal Nagar No.1, Motilal Nagar
Goregaon West. Mumbai-400104
15.Mr. Karamyjit Singh Bhui
56/471. Unnat Nagar No.2. S. V. Road.Near Nana Nani Park.
Goregaon West, Mumbai-400104
16.Mr. Paramijit Singh Bhui
D-08. New Dev Chhaya CHS.Premises, S.V.Road,
Near Patkar College.Goregaon West, Mumbai-400104
17. Mr. Surinder Singh Sablok
1/403, Kalpaka CHS LTD. Road No. 16,
Near Vivek Vidyalaya Marg. Sidhharth Nagar,
Goregaon West, Mumbai-400104
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PUBLIC NOTICE

Notice is hereby given that Share Certificate Nos.
586032, 609398, 590424, 612945 for 1440
Equity Shares of Rs.1/- (Rupee One only) each
bearing Distinctive Nos. from 740620674 -
740621273, 1081597314 — 1081597913,
741339329 - 741339448, 1082183023 -
1082183142 of M/s Godrej Consumer Products
Ltd having its registered office at Godrej One, 4th
Floor, Pirojshanagar, Eastern Express Highway,
Vikroli E, Mumbai, Maharashtra, 400079
registered in the name of Late Mr. Kumbla
Chardappa Nayak have been lost. Mrs. Suchitra S
Hegde has applied to the company for issue
duplicate certificates. Any person who has any
claim in respect of the said share certificate
should lodge such claim with the company within
15 days of the publication of this notice.

Date: 15.10.2025 Applicant: Suchitra S Hegde

PUBLIC NOTICE

Notice is hereby given on behalf of my
client, Clover Grove Co-op. Hsg. Soc. Ltd.,
Borivali West, Mumbai, that MR. VIRAL
NARENDRA GOSALIA, MR. NARENDRA
VINAYCHANDRA GOSALIA and MRS.
NITA NARENDRA GOSALIA are members
in respect of Flat No. 1305 on 13th floor
in Wing A, in the building of the society of
Clover Grove Co-op. Hsg. Soc. Ltd.,
Garden Grove Complex, Kanti Park
Layout, Opp. Darshan Heights,
Chikuwadi, Borivali West, Mumbai -
400092. MRS. NITA NARENDRA
GOSALIA died on 03/04/2021. MR.
NARENDRA VINAYCHANDRA GOSALIA,
the legal heir of the said deceased
member has applied for membership in
respect of said Flat No. 1305 on 13th
floorin WingA.

| hereby invite claims or objections with
certified documents from the heir / heirs
or other claimants / Objectors to the
transfer of the said share and interest of
the deceased members in the capital /
Property of the society for transferring
the said Flat No. 1305 on 13th floor in
Wing A, to MR. NARENDRA
VINAYCHANDRA GOSALIA within a
period of fifteen days from the date of
publication of Notice and contact the
below address between 5.00 p.m. to 7.00
p.m.

If no claims / objections are received
within the period prescribed above, | will
advise the my client Society to transfer
the Shares and interest of the deceased
members in the capital / property of the
society in favour of MR. NARENDRA
VINAYCHANDRA GOSALIA, as provided
under the Bye —Laws of the society.
RupaliC. Raut,

Advocate High Court on behalf of

Clover Grove Co-op. Hsg. Soc. Ltd.,
Borivali West, Mumbai 213-214, A Wing,
Super Shopping Complex, Dr. DalviRoad,
Kandivali (West), Mumbai 400 067
Place.: Mumbai

Date : 15/10/2025

Waaree Renewable Technologies Limited

[CIN: L93000MH1999PL C120470]
Registered office: 504, Western Edge-1, Off Westemn Express Highway Borivali (E)
Mumbai- 400066 Tel: 022 6644 4444;
Email: info@waareertl.com; Website: www.waareertl.com

NOTICE OF POSTAL BALLOT

Members are hereby informed that pursuant to provisions of Section 108 and Section 110
and other applicable provisions, if any, of the Companies Act, 2013 ("the Act), read together
with Rule 20 and Rule 22 of the Companies (Management and Administration) Rules, 2014
{"the Rules"), Regulation 44 of the SEBI (Listing Obligations and Disclosure Requirements)
Regulations, 2015 ("SEBI Listing Regulations), Secretarial Standards issued by the Institute
of Company Secretaries of India on General Meetings {"SS-2") and the relaxation and
clarifications issued by Ministry of Corporate Affairs (MCA) vide General Circular Nos. 14/
2020 dated April 8, 2020, 17/2020 dated April 13, 2020, 20/2020 dated May 5, 2020, 22/2020
dated June 15, 2020, 33/2020 dated September 28, 2020, 39/2020 dated December 31,
2020, 10/2021 dated June 23, 2021, 20/2021 dated December 8, 2021, 3/2022 dated May 5,
2022, 10/2022 dated December 28, 2022, 11/2022 dated December 28, 2022, 09/2023 dated
September 25, 2023, 09/2024 dated September 19 2024 and General Circular No. 03/2025
dated September 22, 2025 read with other relevant circulars, if any, issued by the Ministry of
Corporate Affairs ("MCA Circulars"), and pursuant to other applicable laws and regulations,
the resolution{s) as set out in the Notice of Posta Ballot dated October 10, 2025 are proposed
to be passed through postal ballot only through remote e-voting by the Members of the
Company.

Pursuant to the MCA circulars, the Company has completed the dispatch of electronic copies
of the Postal Ballot Notice along with the explanatory statement on Tuesday, October 14,
2025, through electronic mode to those Members whose email addresses are registered
with the Company/depository participant(s) as on October 10, 2025 ("Cut-off Date").

The said Notice is also available on the website of the Company: www.waareertl.com, the
relevant section of the website of BSE Limited ("BSE"): www.bseindia.com, website of National
Stock Exchange of India Limited at www.nseindia.com and on the website of Central
Depository Services (India) Ltd. ("CDSL"): www.evotingindia.com.

In accordance with the provisions of the MCA circulars, Members can vote only through
e-voting process. The voting rights of the Members shall be reckoned on the basis of the
equity shares of the Company held by them as on the Cut-off Date. Any person who is not a
shareholder of the Company as on the Cut-off Date shall treat the Postal Ballot Notice for
information purposes only.

The Company has engaged the services of Central Depository Services (India) Ltd. ("CDSL")
for the purpose of providing e-voting facility to all its Members. The e-voting facility will be
available during the following period:

9.00 a.m. IST on Thursday, October 16, 2025
Conclusion of e-voting period 5.00 p.m. IST on Friday, November 14, 2025
Cut-off date for eligibility to vote Friday, October 10, 2025

The e-voting facility will be disabled by CDSL immediately after 5.00 p.m. IST on Friday,
November 14, 2025. Members who have not updated their e-mail address are requested to
register the same in respect of shares held by them in electronic form with the Depository
through their Depository participant.
The Board has appointed Ms. Shruti Somani., (ACS-49773) Practicing Company
Secretaries, as the scrutinizer ("Scrutinizer") for conducting the e-voting process in a fair and
transparent manner.
The Scrutinizer will submit her report to the Chairman, or any other person authorized by the
Chairman after the completion of scrutiny of the e-voting, and the result will be announced
within 2 working days from the conclusion of e-voting i.e. on or before November 18, 2025
and will also be displayed on the Company's website www.waareertl.com and on the website
of CDSL (www.evotingindia.com), and communicated to the stock exchanges, depository,
registrar and share transfer agent.
In case of any queries/grievances relating to remote e-Voting, please refer to the Frequently
Asked Questions (FAQs) and e-Voting user manual for Members available at
www.evotingindia.com, under help section or contact Mr. Rakesh Dalvi. Sr. Manager, (CDSL,)
Central Depository Services (India) Limited, A Wing, 25" Floor, Marathon Futurex, Mafatlal
Mill Compounds, N M Joshi Marg, Lower Parel (East), Mumbai - 400013 or send an email to
helpdesk.evoting@cdslindia.com. or call toll free no. 1800 21 09911.
By Order of the Board of Directors of
For Waaree Renewable Technologies Limited
Sd/-
Heema Shah
Company Secretary & Compliance Officer
ACS 52919
Email id: info@waareertl.com

Commencement of e-voting period

Date: October 10, 2025
Place: Mumbai

ONIX SOLAR ENERGY LIMITED

(FORMERLY KNOWN AS ABC GAS (INTERNATIONAL) LIMITED)
(“ONIXSOLAR”/"TARGET COMPANY”/"TC")

CIN No.: L35105MH1980PLC022118

Registered Office: A 204, Rustomjee Central park, Chakala, Andheri East, Mumbai, Maharashtra, 400069

Contact No: +91-6358128991; E-mail ID: onixsolarener
Recommendations of the Committee of Independent Directors (IDC) of Onix Solar Energy Limited (‘ONIXSOLAR” or the “Target Company”)
under regulation 26 (7) of the SEBI (Substantial Acquisition of Shares and Takeovers) Regulations, 2011 and subsequent amendments thereto
(“SEBI (SAST) Regulations”) in relation to the Open Offer to the Public Shareholders of the Target Company made by M/s Onix Renewable
Limited (“Acquirer”), Divyesh Mansukhbhai Savaliya (“PAC-1"), Piyush Mansukhbhai Savaliya (“PAC-2") and Khilan Hareshbhai Savaliya
(“PAC-3”) (collectively “Persons acting in concert”/ “PACs”).

limited@gmail.com Website: www.onixsolarenergy.com

1. |Date

14.10.2025

2. | Name of the Target Company

ONIX SOLAR ENERGY LIMITED

3. |Details of the Offer pertaining to Target Company

The Open Offer is being made by the M/s Onix Renewable Limited (“Acquirer”),
Divyesh Mansukhbhai Savaliya (“PAC-1”), Piyush Mansukhbhai Savaliya (“PAC-
2”) and Khilan Hareshbhai Savaliya (“PAC-3") (collectively “Persons acting in
concert”/ “PACs”)in terms of Regulations 3(1) and 4 of the SEBI (SAST) Regulations,
2011 for acquisition of up to 16,27,698 (Sixteen Lakhs Twenty-Seven Thousand Six
Hundred and Ninety-Eight) fully paid-up equity shares of face value of Rs. 10/- each
representing 6.44% of the Emerging voting share capital of the Target Company from
the eligible shareholders of the Target Company for cash ata price ofX 264.00/- (Rupees
Two Hundred and Sixty-Four) per Equity share (Offer Price) (‘Open Offer”).

4. | Name of the Acquirer and PACs with the acquirer

Acquirer

- M/s Onix Renewable Limited
PACs

- Divyesh Mansukhbhai Savaliya
- Piyush Mansukhbhai Savaliya
- Khilan Hareshbhai Savaliya

5. | Name of the Manager to the offer

Grow House Wealth Management Private Limited

(CIN.: U67100GJ2022PTC133630)

A-606, Privilon, B/H. Iscon Temple, Ambli-Bopal Road, S.G. Highway,
Ahmedabad-380054.

Tel: +91 79353 33132/ +91-79-35333682;

Email: takeover@growhousewealth.com

Website: www.growhousewealth.com

Contact Person: Mr. Hill Shah

SEBI Registration No.: INM000013262

SEBI Registration Validity: Permanent

Directors (“IDC”)

6. | Members of the Committee of Independent

1. Umeshkumar Singh (DIN No: 10988755)- Chairperson
2. Yesha Aagam Shah (DIN No: 08802522)- Member

(Director, Equity shares owned,

7. |IDC Member's relationship with the Target Company | i.

any other contract/ relationship), if any

All IDC Members are Independent and Non-Executive directors on the board of

Target Company.

ii.  Further, the members of IDC confirm that they do not hold any equity shares or
other securities in the Target Company.

iii. ~ Other than their positions as directors of the Target Company, there are no other

contracts or relationships with the Target Company.

Target Company by IDC Members

8. |Trading in the Equity shares/other securities of the

None of the members of the IDC have traded in Equity Shares/other Securities of the

Target Company during the:

a. 12 (twelve) months period prior to the date of the Public Announcement (“PA”)
dated June 11, 2025; and

b. Period from the date of the PA ill the date of this recommendation.

(Director, Equity shares owned,

9. |IDC Member's relationship with the acquirer

None of the IDC Members:
a. are the directors of the Acquirer;

TAKE NOTICE PUBLIC AT LARGE that
my client Mrs. Lata Suresh Dudhal, residing
at B/601, Neptune CHS Ltd., Vasant Galaxy,
Bangur Nagar, M. G. Road Extn., Goregaon
(W), Mumbai - 400104, had purchased one
Godown from one M/s. Nilesh Enterprises
through its partner Mr. Ramesh Jagannath
Dudhal bearing Godown No. B/34, in the
Building known as & Ashoka Super Market
Co-operative Housing Society Ltd.,
admeasuring area 205 Sq. Ft. (Built-up)
situated at plot of land bearing CTS No. 894
at Revenue Village : Pahadi Goregaon,
Taluka: Borivali, Mumbai Suburban District,
having together 5 (Five) Shares of face value
of Rs. 50/- (Rupees Fifty Only) each, Having
Share Certificate No. 00180, bearing
distinctive Nos. 896 to 900 by executing Sale
Deed on 25th day of October, 2007, duly
registered by public Notary Officer on very
same day vide register serial No. 412 dated
25/10/2007 & Stamp duty paid on
06/08/2024, and further declare that My
client Mrs. Lata Suresh Dudhal, obtained one
Godown by way of registered Gift deed from
one M/s. Laxmi Water Suppliers a sole
proprietorship firm of Mrs. Rekha Ramesh
Dudhal, bearing Godown No. B/32, Building
known as & Ashoka Super Market Co-
operative Housing Society Ltd., admeasuring
area 150 Sq. Ft. (Carpet area) situated at plot
of land bearing CTS No. 894, 894/1 to 24,
Survey No. 58/2pt at Revenue Village:
Pahadi Goregaon, Taluka : Borivali, Mumbai
Suburban District, lying being and situated at
Junction of S. V. Road & Aarey Road,
Goregaon (W), Mumbai having together 5
Five) Shares of face value of Rs. 50/- (Rupees
Fifty Only) each, having Share Certificate
No. 0032, bearing distinctive Nos. 951 to 955
by executing Agreement for registered Gift
Deed on 31st day of March, 2022, vide
registered document No. BRL-6-7533-2022
dated 31/03/2022. My client says that on
20/08/2025 my client was traveling by Auto
Rickshaw to her home from above mentioned
address and had taken both Share Certificates
as mentioned above for the purpose of getting
Xerox copies, but unfortunately the said both
original Share Certificates fell down in the
way between Ashoka Super Market Co-
operative Housing Society Ltd. and my client
home. Despite of due diligence my client
tried to search but could not find the above
both original Share Certificates and therefore
my client lodged the missing complaint on
25/09/2025 in the Bangur Nagar Police
Station and the police station have issued the
complaintId : 90993/2025.

If anyone finds the above said both Original
Share Certificates in respect of Godown No.
B/34 and Godown No. B/32 can inform either
my client having Mobile No. 9820248773 or
otherwise to her Advocate MR. T. N.
TIWARI & ASSOCIATES, Mobile No.
9975554456, having address at: 30, 1 Floor,
Mohan Apartment, Near: Saibaba Mandir, V.
S. Marg, Virar (E), Taluka: Vasai, District:
Palghar-401305.
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SRI ADHIKARI BROTHERS TELEVISION NETWORK LIMITED

(“SABTNL” / “TARGET COMPANY”/ “TC”)
(“AVI"I"TARGET COMPANY”/"TC")

CIN No.: L32200MH1994PLC083853

Registered Office: 6th Floor, Adhikari Chambers, Oberoi Complex, next to Laxmi Industries Estate Oshiwara,

New Link Road, Andheri (West), Mumbai — 400 053

Contact No: +91 022-4023 0000 Email Id: investorservices@adhikaribrothers.com Website: www.adhikaribrothers.com

Concert” or “PAC”).

Recommendations of the Committee of Independent Directors (IDC) of Sri Adhikari Brothers Television Network Limited (“SABTNL” or the
“Target Company”) under regulation 26 (7) of the SEBI (Substantial Acquisition of Shares and Takeovers) Regulations, 2011 and subsequent
amendments thereto (“SEBI (SAST) Regulations”) in relation to the Open Offer to the Public Shareholders of the Target Company made by
Mr. Kurjibhai Premjibhai Rupareliya (“Acquirer”) along with M/s Leading Leasing Finance and Investment Company Limited (“Person Acting in

1. |Date

14.10.2025

2. | Name of the Target Company

SRI ADHIKARI BROTHERS TELEVISION NETWORK LIMITED

3. |Details of the Offer pertaining to Target Company

The Open Offer is being made by the Acquirer in terms of Regulations 3(1) and 4 of
the SEBI (SAST) Regulations, 2011 for acquisition of up to 53,46,238 (Fifty-Three
Lakhs Forty-Six Thousand Two Hundred and Thirty-Eight) fully paid-up equity shares
of face value of Rs. 10/- each representing 13.24% of the Emerging Voting Share
Capital of the Target Company from the eligible shareholders of the Target Company
for cash at a price of ¥10.00/- (Rupees Ten) per Equity share (Offer Price)
(“Open Offer”).

4. | Name of the Acquirer

Mr. Kurjibhai Premjibhai Rupareliya (“Acquirer”) along with M/s Leading Leasing
Finance and Investment Company Limited (“Person Acting in Concert” or “PAC”)

5. |Name of the Manager to the offer

Grow House Wealth Management Private Limited (CIN.:
U67100GJ2022PTC133630)

A-608, Privilon, B/H. Iscon Temple, Ambli-Bopal Road, S.G. Highway,
Ahmedabad-380054.

Tel: +91 79353 33132/ +91-79-35333682;

Email: takeover@growhousewealth.com

Website: www.growhousewealth.com

Contact Person: Mr. Hill Shah

SEBI Registration No.: INM000013262

SEBI Registration Validity: Permanent

(‘IbC”)

6. | Members of the Committee of Independent Directors

Mr. Ganesh Prasad Raut (DIN No: 08047742) - Chairperson
2. Mr.Ramavath Suresh (DIN No: 3366137)- Member
3. Mr. Sharathkumar Rekhapali Naga (DIN No: 7541655)- Member
4. Mr. Sripal Reddy Molugu (DIN No: 3642466) - Member
5. Mr. Mariappanadar Soundarapandian (Din No: 07566951)- Member
6. Mr. Umakanth Bhyravajoshyulu (DIN No: 08047765) - Member
7. Ms. Neha Kothari (DIN No: 11022380) - Member
Note: Mr. Pritesh Rajgor was granted a leave of absence.

(Director, Equity shares owned,

7. | IDC Member's relationship with the Target Company

any other contract/ relationship), if any

AllIDC Members are Independent and Non-Executive directors on the board of

Target Company.

ii.  Further, the members of IDC confirm that they do not hold any equity shares or
other securities in the Target Company.

iii. ~Otherthan their positions as directors of the Target Company, there are no other

contracts or relationships with the Target Company.

Target Company by IDC Members

8. | Trading in the Equity shares/other securities of the

None of the members of the IDC have traded in Equity Shares/other Securities of the

Target Company during the:

a. 12 (twelve) months period prior to the date of the Public Announcement (‘PA”)
dated June 14, 2025; and

b. Period from the date of the PA ill the date of this recommendation.

IDC Member's relationship with the acquirer

None of the IDC Members:

any other contract / relationship), if any b. hold any Equity Shares or other Securities of the Acquirer; or

c. have any contract or any relationship with the Acquirer.

10. | Trading in the Equity shares/other securities of the
acquirer by IDC Members

None of the IDC Members have traded in Equity Shares/other Securities of the Acquirer

during the:

c. 12 (twelve) months period prior to the date of the Public Announcement (“PA”)
dated June 11, 2025; and

d. Period from the date of the PA till the date of this recommendation.

(Director, Equity shares owned,
any other contract / relationship), if any

a. are the directors of the Acquirer;
hold any Equity Shares or other Securities of the Acquirer; or

11. |Recommendation on the Open offer, as to whether
the offer, is or is not, fair and reasonable a)

Based on the review,

The IDC members are of the view that the offer price of ¥264.00/- (Rupees

Thirteen only) per Equity Share is in the line with the parameters prescribed by

the SEBI (SAST) Regulations, 2011;

b)  IDC members believe that the offer is in line with the SEBI (SAST) Regulations,
2011and the same is fair and reasonable; and

c) ltis advised to the shareholders to independently evaluate the open offer vis a
vis current market price and take an informed decision before participating in
the offer.

10. | Trading in the Equity shares/other securities of the

acquirer by IDC Members

b.
c. have any contract or any relationship with the Acquirer.
a

None of the IDC Members have traded in Equity Shares/other Securities of the
Acquirer during the:

c. 12 (twelve) months period prior to the date of the Public Announcement (‘PA”)
dated June 14, 2025; and

d. Period from the date of the PAill the date of this recommendation.

The IDC Members have reviewed:

a.  PublicAnnouncement (‘PA”) dated 11.06.2025

b. Detailed Public Statement (“DPS”) dated 18.06.2025 and which was
published on 18.06.2025

c. Draft Letter of Offer (‘DLOF”) dated 25.06.2025

d. Letter of Offer (‘LOF") dated 10.10.2025

2. The IDC Members also noted that:

a. The Equity Shares of the Target Company are frequently traded in terms of
Regulation 2(1)(j) of the SEBI SAST Regulations, 2011.

b.  The Offer Price is in accordance with Regulation 8(1) and 8(2) of the SEBI
SAST Regulations, 2011.

c. The Offer Price is at par with the (1) negotiated price per equity share of the
Target company for acquisition (i.e., Price paid in preferential issue by
Acquirers- Rs 264.00/- per Equity Share) and Higher than (ii) the volume-
weighted average market price for a period of sixty trading days immediately
preceding the date of PA on BSE, being only stock exchange where the
equity shares of the target company are listed, i.e., ¥205.31/- Per Equity
Share.

12. | Summary of reasons for recommendation 1.

11. |Recommendation on the Open offer, as to whether

the offer, is or is not, fair and reasonable

Based on the review,

a) The IDC members are of the view that the offer price 0f310.00/- (Rupees Thirteen
only) per Equity Share is in the line with the parameters prescribed by the SEBI
(SAST) Regulations, 2011;

b)  IDC members believe that the offer is in line with the SEBI (SAST) Regulations,
2011and the same is fair and reasonable; and

c) ltis advised to the shareholders to independently evaluate the open offer vis a
vis current market price and take an informed decision before participating in
the offer.

12. | Summary of reasons for recommendation

1. The IDC Members have reviewed:
a.  PublicAnnouncement (‘PA”) dated 14.06.2025
b. Detailed Public Statement (“DPS”) dated 19.06.2025 and which was
published on 20.06.2025
c. Draft Letter of Offer (‘DLOF”) dated 27.06.2025
d. Letter of Offer (‘LOF”) dated 10.10.2025

2. The IDC Members also noted that:
a. The Equity Shares of the Target Company are frequently traded in terms of
Regulation 2(1)(j) of the SEBI SAST Regulations, 2011.
b.  The Offer Price is in accordance with Regulation 8(1) and 8(2) of the SEBI
SAST Regulations, 2011.
c.  The Offer Price isin terms of Regulation 8(2) of the SEBI SAST Regulations.

Based on the review of the aforesaid Offer Documents, the IDC Members are of the
view that the offer price is in line with the parameters prescribed by SEBI in the SEBI
(SAST) Regulations.

13. | Disclosure of Voting Pattern These Recommendations were unanimously approved by the Members of the IDC.

13. | Disclosure of Voting Pattern

These Recommendations were unanimously approved by the Members of the IDC.

14. | Details of Independent Advisors, if any. None

14. | Details of Independent Advisors, if any.

None

None

15. | Any other matter to be highlighted

15. | Any other matter to be highlighted

None

To the best of our knowledge and belief, after making proper enquiry, the information contained in or accompanying this statement is, in all
material respect, true and correct and not misleading, whether by omission of any information or otherwise, and includes all the information
required to be disclosed by the Target Company under the SEBI (SAST) Regulations.

Capitalized terms used in this announcement, but not defined, shall have the same meaning assigned to them in the PA, DPS and LOF.

For ONIX SOLAR ENERGY LIMITED

Sd/-

Name: Umesh kumar Singh

Chairperson -Committee of Independent Directors
DIN: 10988755

Place: Mumbai
Date: 14.10.2025

To the best of our knowledge and belief, after

making proper enquiry, the information contained in or accompanying this statement is, in all

material respect, true and correct and not misleading, whether by omission of any information or otherwise, and includes all the information

required to be disclosed by the Target Compan

y under the SEBI (SAST) Regulations.

Capitalized terms used in this announcement, but not defined, shall have the same meaning assigned to them in the PA, DPS and LOF.

Place: Mumbai
Date: 14.10.2025

For SRI ADHIKARI BROTHERS TELEVISION NETWORK LIMITED
Sd/-

Name: Mr. Ganesh Prasad Raut

Chairperson -Committee of Independent Directors

DIN: 10871912
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